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Report of Joint Committee in Original Application No.513 of 2023
titled as Sandeep & Anr, Veérsus Union of Indip & Ors.

1, Hon'ble NGT in its order dated 01,11.2023 In OA No. 513/2023 titled
as Sandeep & Anr. Versus Union of India & Ors passed the following
directions;

"3, Hence, we grant further 8 weeks' time to the joint
Committee to file
a fresh report after carrying out the visit and Inspection of the

brick kilns
in the araa concerned.

4. Meanwhile, let notice be issued to the Respondents No. 1, 2,
3 and

5 to 102. Learned Counsel appearing for the applicant is
permitied to

serve the said respondents and file affidavit of service on or
before the

next date of hearing.

5, List on 08.01.2024.”

2. In compliance with the earlier order, dated 23.08.2023 the following
committee Is constituted:

{1} 5h. Suneel Dave, Director, CPCB, Chandigarh
{ii) Dr. Satish Kumar, Sdientist-B, HSPLB, Kaithal.

since the number of the brick kilns operating In the district of Kaithat is
large and the time allowed for verification is limited, therefore the
physical verification / Inspection of the brick kilns was further assisted
by the teams’ comprising officers from CPCB and HSPCE.

3. Operating status of the brick kilns:

The committes {and the teams) have undertaken visits of 97 brick kilns
from 06.10.2023 to 11.10.2023, 14.11,2023 & 21.12.2023 to 29.12.2023
to assess the status of operation and to verlfy the compliance of norms
notifisd. Out of the 97 brick kilns, nine are dismantled, eight closed on its
own and four units are cesed under directions by the Board., Thus, 76
brick kilns were found in operation where only 34 kiins were functional as
the firing was in progress and the rest 42 unils were faund operational
with preparatory work such as brick moulding, drying and stacking them

13
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In the kiln. The inspections repoart of the units visited are placed at
Annexure R-1, The closure notices issued by HSPCB to four units are

placed at Annexure R-2,
Out of the 34 functional brick kilns, 23 were found having adequate

facility for source emission monitoring and the same is under progress
untll this reporting where only four brick kilns have been completed.
However, out of the 76 operational brick kiins, only 50 units were found
with adequate emission manitoring facllities and the remaining 26 units
have been issued notices (Annexure R-3).

The teams were further informed that due to adverse weather conditions
in the reglon, not having enough sunny days besides heavy down pour
during last week of November (2023), the functional brick kilns are
expected to be closed for the want of raw bricks. Also, the teams have
gathered the impression that out of 42 non-functional brick kilns, many of
them would be functioning and firing of kiln may take place In due course
of time, provided weather conditions remain favourable.

The field observations are summarized as follows:

1, All the brick kiins inspacted were found with zigzag technology and
operating under the consent issued by HSPCE.

2. No brick kiln was found using banned fuels such as plastics, carbon,
rubber etc. The Coal was only fuel found in all the inspected brick kilns
along with permitted biomass of mustard husk, saw dust atc.

3. Only 23 functional brick kilns were found to have adequate monitonng
facility.

4. pdequate green belt around the brick kiins and coverage of trucks
used for transportation was found in a few brick kilns.

5. Mo brick kilns were found having metalled road, indeed unpaved roads
were observed. The control measures for fugitve dust amission like
sprinkling of water was found in a few brick kilns.

6. Mo brick kiins were found using fly ash as mandated being located
within 300 km from Thermal Power Plant.

Given the above account of operational status of the brick kilns and to
conduct the emission monitoring of 50 units with adequate facility, it Is
submitted that a minimum of three months’ time required to complete
the monitoring taking the account of limited manpower and infrastructure

b
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at HPSCB. In addition to this, another 26 brick kilns are to be complied
for the monitoring facilities and further require monitaring.

It is also submitted that this committes is to ascertain the compliance of
various environmental parameters along with the emission results ana to
validate the reports received through the joint teams of CPCB and HSPCE
officials.

Mg n>™

Sun ave Dr. Sa umar, Sch-B
Director (5¢.'F") PCB
CPCB Kaithal

%Iz
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Janint inspection Performa for Brick Kiin
In compliance of Order dated 23708/ 2023 passed In Original Application
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Jolnt Ingpection Ferforma for frick Kiin
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Joint inspection Performa for Brick Kiin

In compliance of Order dated 23/08/2023 passed in Original Application
No. 513/2023 Sandeep & Anr. Applicant(s) Versus Unlon of India & Ors
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Joint inspection Perfarma for Brick Kiin

In compliance of Order dated 23/08/2023 passed in Orginal Application
Mo. 513/2023 Sandeep & Anr. Applicant(s) Versis Union of India & Ors
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Joint Wnepection Pecforma for Brick Kitn

in compilance of Ordor dated 23/08/2023 passed In Original Application
No. 51372023 Sandcep & Anr, Applicant{s) Versus Union of India & Ors

T o o —

ujr. Uldhe Gulhs Phslin . Cos
Vidlay brana S Il (i)

LAH%C 5 T6- 13y

i.gju.jzan

e

Yeu |

o Yas H}mr % - "If.w"-,“:'-'r
mﬁ#ﬂfmh 15gre Al fay
consent =
Brick Kiln having Adequate
Smcharing Pachr Y/N Yeu MO i
Status of Platiorm as par guldelines ook ok, =
Type of Fuel T |
Fugitive dust emission control Toeed © —
measures baonmd
In-house utilisationof ashinbriek | ) rbi ol
|
“Paving of roads 2 |
Cavering of trucks I
af .,.l-ml' ﬂhﬁl’tli -:‘I.Jtnlrh'nj 1.?1,“[ |
Rermarks L TR Y ——
o4 Prieke e ves fornd fon- -
daing Vil s
=
W0 ™ A
- g\,l "/?.ti"‘* /%—w salelrers
mwﬂﬁlﬂ h"ﬁﬁhm sgpa i) Do idn



287

Jalnt inspection Pectorma for Brick Kiln

In compliance of Order daled 23/08/2023 passed tn Original Application
No. S13/2023 Sandeep & Ane. Applicant(s) Versus Unlon of Tndia & O
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Joint inspaction Performa for Brick Kiln

In compilance of Order dated 23/08/2023 passed in Original Application
No. 513/2013 Sandeep & Anr. Applicant{s) Versus Union of Indla & Ors
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Joint inspection Performa for Brick Kln

In compliance of Order dated 23/08/2023 passed

In Original Application

No. 51372023 Sandeep & Anr, Applicant(s) Versus Unien of India & Ors
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Jalnt Inspection Performa for Brick Kiln

Incompliancs of Order dated .

In Original Applicatian

No. 513/2623 Sundeep & Alir. Applicant(s) Versus Union of India & Ors
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Jolnt inspection Performa for 8rick Kiin

In compliance of Order dated 23/08/2023 passed in Original Application
No. 51372023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors
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Joint inspection Performa fior Brick Kiln

In compliance of Order dated 23/08/2023 passed in Original Application
No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of Indls & Ors
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Jaint nspecifon Parforme for Drick Kin

in compliance of Ordaer dated 23/00/3023 passad In Orlginal Application
No, 513/2023 Sandnep & Anr, Applicant(s) Varsus Unlon of Indis & Ors
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Jolnt Inspection Performa for Brick Kiln

In compliance of Order dated 23/08/2023 passed In Original Application
No. 513/2023 Sandecp & Anr. Applicant(s) versus Union of Indla & Ors
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Jolnt inspection Performa for Brick Kiln
' compllance of Order dated 23/08/2023 passed in Original Application
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>
Joint inspection Performa for Brick Kiin

In compiiance of Order dated 23/08/2023 passed In Origindl Application
No. 513/2023 Sandeep & Ane, Applicant(s) Versus Union of India & Ors
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- Juint Inspection Parforma for Brick Kiln

o Ordor dated 23/08/1023 passad In Original Appiication
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Joint inspection Perfarma fgr Briek Kiin

1n compliance of Ordor dated 23/00/ 2023 passed In Original Appilcstion
No. 513/2023 Sandenp & Anr. Applicant(s) Verses Union of India & Ors
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Joint Mspection Performa for Brick Kila

In compliance of Order dated 23/08/2023 passed in Original Application
No. 511/2023 Sandeep & Anr, Applicant(s) Varsus Union of Indin & Ors
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3
3oink inspection Performa for Brick Wlin

In compliance of Order dated 23/08/2023 passed in Origine) Application
No. 51372023 Sandcep & Anr, Applicant{s) Versus Union of Indls & Ors
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Joint inspection Parforma for Brick Kiln

In compliarice of Ordar dated 23/08/2023 passed In Original Application
No. 513/3023 Sandeep & Anr. Applicant(s) Versus Unlan of Indlo & Ors
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Jalnt inspection Performa for Brick Kiin

mmumm-nmm“hm Application
No. 513/2023 Sandeep & Anr, Applicant(s) Versus Union of India & Ors
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Joint inspection Performa for Brick Kitn

In compliance of Order dated 23/08/2023 passed in Original Application
M. S13/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors
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Jolnt inspection Performa for Brick Kiln

In compiiance of Order dated 23/08/2023 passed in Original Application
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1.

Joint Inapection Parfarma for Brick Kiin
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Joint Inspection Parforma for Drick Kin

In compliance of Order dated 23/08/2023 passed in Original Application
Mo, 513/2023 Sandeep & Anr. Applicant{s) Versus Union of India & Ors
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in Original Application
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Jaink Inspection Performa for Srick Miln

In compliance of Order dated 23/08/2023 passed in Original Application
No. 51372023 Sandesp & Anr. Applicant(s) Versus Union of India & Ors
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Jolnk inspection Performa for Brick Kiin

In compliance of Order dated 23/08/2023 passed Wn Original Application
Ha, 51372013 Sandeep & Anr. Applicant{s) Versus Union of India & Ors
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Jolnt inspection Performa for Brick Kiln

In compilance of Order dated 23/08/2023 passed in Original Application
No. 513/20Z3 Sandeep & Anr. Applicant(s) Versus Union of India & Ors
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Jalnt inspection Performa fer Brick Kiln

In compliance of Order dated 23/08/2023 passed in Driginal Application
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Joint inspection Performa for Brick Kiin

In compliance of Order dated 23/08/2023 passed In Originsl Application
No. 513/2023 Sandeep & Anr. Applicant(s) Versus Unlon of India & Ors
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Jgint Inspection Parforma For Brick Kitn

In compilance of Order doted 23/08/2023 passed in Original Application
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Joint inspection Porforma for Brick Klin

In compliance of Order dated 23/08/2023 passed In Origleel Appiication
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Joint inspoction Performa fior Brick Kiln

1n compliance of Order dated T3/08/2023 passed in Original Apptication
Mo. 513/2023 Sandecp & Anr. Applicant(s) Versus Union of Indla & Ors
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Joint inspection Performa for Brick Khn
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ssint inspection Performa for Brick K
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Jolnt inspection Performa for Brick Kiln
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Jolat Wnspection Performa for Brick Kiin

in compliance of Order dated 23/08/2023

passed in Original Appileation
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Joint inspection Performa for Brick Kiin

in compliance of Order dated 23/08/2023 passed in Original Application
Wo. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of Tndia & Ors
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/ . Jobnt Inspectlon Performa for Drick Kiln
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Joknt inspection Performa for Brick Kiln

compliance Order dated 23/08/2023 passed in Original Application
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Jakml inspartion Performs fer Brick Kikn

in compilance of Order dated 23/08/2023 passed In Original Application
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/ Joint Inpection Parforms for Srick Kiin

compliance of Ordor dated 23/08/2023 passed in Original Application

— B — 1
r:i-r kg fhatys o |
1""“5"' fhanad 1.[)7#-;1(\-.1' }
.
AL 55 13,94
“-_ u]r:. PV
Tig-Tag status SR
: J |
capacity declared/ mentioned In . |
mu.'ﬂ‘!
L

Status of Pothole as per guidelines

R R T

Type of Fuel

Fugitive dust emission control ;
Measures

in-house utilisation of ash in brick
making

Paving of roads

/ |
E / |
Covering of trucks {

The representative of the unit



352

XTI

Lites. - 78 A5 2539°
L Mack. culbsie
ﬁ i

|
4 §sacded WA T 5002 7

T and M'Elml""ﬁﬁf'ﬁ'w oo Iy
capacity declared/ mentioned In

Monitoring Faciy ¥/n Not adeg ot

S —— Anf- Mﬁ;‘ﬂh

. o 35 per N aol gl

Type ot Ful — !
 Fugitive dust emission control =
Tn-house GiTEatOR TS

:Ilﬁg I I‘ lhlh-:.
‘Covering of trucks Net i Device
Remarks

A '5'\-'&?[% T
i =
The representative of the urilt Rame of the Inspecting Officer

50 -37389 (vikenly ke 5y )

0é-lp-2033



353

m Bu.g.. fhatia &

Villege. Pros P Caitiend (Hoc)

?m
Bete i 29- 153 >H.51H3 ]
status W‘!
Ves
. T o s
 Brick Kiln having production
m"m‘!mh [
I_"'““'“"ﬂ < - Y4
Statius of Pothole 3 par guidaiings |
b e ok 7
Status of Piatiorm as per guideiings
nel ok 3% (} =
e dust emission control -
_LEE'-“ _— K= ARy g
Tnchouse Gilisation o seh W Brid—— 4V
making dn- hta
i
e u’?\-t.ﬂ L!'-iil:
Mﬂm ND Sucke ‘LL“-IE' * -
— _f_l....—-_{_ dlﬁl |
l q._t.-‘ l; p—
| d:ru Lru o m.'th |
| - Hl_'-l- +u1£-m.;[ ol e .,l .
| weh
L tEeadgech gro. batt |
’ ""##-’:iﬂ - \ .
(3 %ﬁﬁp\ﬂ Ree” B
Signature with Date 'lillh-;l A
The repretentative of the unit =)

Wame of the inpecting Officer . |1

s

% !



354

¥ 4
, v apint Inspection Performa for Drick Kiin
- nm':-mmjnmmm iy
— e weckking [ Shaba iy Buiie
|I (Village Gudhb, > Vatial @)
: L T T T T
“Date of Inspection li}l'l-]iﬂ-s
Zig-Zag status 'ﬁ-&

Yo Jﬂhlhu ~ujszjrar
mﬂm 4/ mentionedin | 2500 roaibry, | Day
MM?rn T x’p
Status of Pothole as per guidelines Yoo
“Gtatus of Piatform as per guidelines |
sStatus as per }‘Ll..g i
Type of Fuel Treal
Wm“ﬂ Jiondta, "TP'-"H"'"J st weioo
WW L ¥Ye

making
Paving of roads T ARk aved Foaerel
Covering of trucks Suil Arhindy dnenand ad Ha
T:..n el vt . b,
Remarks Y ] wm -‘, F“'h’n{_t?u
- #lﬂ"lﬁ? 5‘:“.‘;‘) PP ;| |
Brichiel
J
{ S '.,EL’Ji v
-/j(g-‘/"“ 73l
© Signature with Date 17
The representstive of 1he unit m“w



355

§

b

Joint Inspoction Performa for Brick Kiin
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Joint inspection Parforma for Brick Kiln
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Joint Inspection Performa for Brick Kiln
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Juint inspection Performa for Brick Kitn
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Joint Inspection Pertarma for Brick Kiln
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I HARYANA STATE POLLUTION CONTROL BOARD
e Ph — 0172 577870-73, Fax No. 2581201
_"‘“""' = E-mail- hspebechgadigmell.com
3 b | Website: bspch,pov.in
Order,
. Vihereas, Mis Sacha Salguru Bhatta Co. Village-Guliyana, Jind Road, Kaihtal is 8 Srick
#iln 2nd 15 poluting n nature;

vyaarees, the unil was inspecied by the leam of HSPCB i@ Sh. Ombir Singh, AEE and
<. Sutrasa Chander, JEE on di19.032C19 and during inspection following non compliance
has bean lound:- Laidh
- 1. Natconveried natural drafils induced draft Dnck ik
2 Not provided stack monitoring facity ke jadder & plalform as per CPCB
guidalines. o

\Whareas, show cause nolice for closure was issued 1o the unit by Regional Oficer,
Bhiwen: vide leller no. 14125, dated 25.03.2018 for the sbove said viclalions, but the unit dud
not submit the comphiance of show causa nolce

VWiereas, Regionel Oificer, Bhiwani Region vide nis letier no. 15008, daled 16.04.2018
has recommended the case for initialing closurs action against the above said unil under
secticn  31-A of Alr (Prevention & Contral of Pollution) Act, 1981.

Whereas, the maha:mnﬂaﬂinﬂdandithubaanfnundihﬂlmﬂhgqmsw
vislating the provisions of Air {Prevention & Control of Bollution) Act, 1581.

Therefore, keeping in view of the above said facis and In exercise of the pOWers
corderrad under section 34.4 of Air (Preveniion & Control of Pellution) Act, 1881, it is hapeby
ordered 1o close down the operation of tha unil /s Sacha Saiguru Bnatla Co. Village-Guliyana,
Jind Road, Kainial by sealing plant and machinery with DG et (s) inclughng :Tnnnnneciiu}m of

‘\ ) electricily supaly with immadiate effect Further, the CTO granted by the Board through enfne
vide no.3131181 18KAICTOAS404727 Daled 14.10.2016 under Air Act, 1981 for the percd from

01.04.2017 o 41.03.2020, is hereby revoked.

Ashok Kheterpal

Dated panchkula, the
l:hn'rll'lr'lan

24" June, 2019,

Endst. No- yspeamscizotd 235-3% Dated: ;]E"'I\'ﬂ
2 copy of he gbove is torwarded to the fallowing for information and necessary action:-

1. The Deputy Commissianer, Kailal.

2 The Recional Ofcer, HSPCB, Bhiwani. He is asked lo ensure ine compliance of -
above order for closure of the abave said unil immediately and lo subrt complianice
repon within 03 days posiovely. Camiea

5. Tno Execullve Engineer (OP) DH3VN, Kaithal. He Is decled lo disconriec} the
electicily Supply of the ‘above £a unit immediately and submit (he complanie
repor within 3 cays positively.

¢4, s Sacha Salgun Shaila Co. Village-Guliyana, Jind Road, Kaihtal. d

et ad ‘I J P

A [ Environmental Engineer (HQ)

- For Chaimman
N
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.. e HARYANA STATE POLLUTION conTROL uohkn |
e —— .11 Sector-6, Panehkeuln o O ' C
~ g s rh - 0172- §TTAT0-73, Fax No. :&![l;ill il
503 E-mall- hepebechge gmail.com ]
. . Wobslte: hspeb.gov.in ‘ot
Y S
= 'hl i
m -""q,‘ﬂ"f". ¥,
. Wihoreos. Mis Jagalguru Bramanahd Bricks Co. Habn, Kadthal 1s a Brick Kin and he uhs * ot
. coverod ungor Consent Management of the Beard and is peliufing in natuie :_g‘xgﬁq]-
' 15‘..'\&

yhereas, unit has not appled for consent 1o operale for the pencd o 201520 23
1o Operate from the Board

S—— 'y /! 15 not aving valid Consant ey b
Wiereas show Mmmm”m:muwmm uril by Regonal Githco se.hl.y
fheary vide hattar na 15374, daled 13052010 for the above eaid violations. but Ihe W d it (*Jege
ot sttt Ihe compliance of show cause nobice, e pbof
whereas, Regional Officer, Bhivani Region wae his letter no 16747 aated D6 08 "F'“i-;ﬁl'h"-ﬂﬂ

has recommended ine case for initialing closure action aganst he ahove Smd urt NUude G e =g -

msconnoction of elecing supply | | A (Prevention & Coniral of Pollut = r":1m]1ﬂ.

Whateas, the case has baen examined and fi has been found that unt = 27970 E,il*"’ﬁ'

wolaling [he provisions al Aur [Prevention & Control of Pollution) Act 1981

Thoefore Kegping in view ol the above sand facts gnd In eEac

et UTICIeT gaction 31-A ol Air (Prevention & Control of Pollution) Act. 1881
ordeied lo close down the cperntion of ihe unil Mis Jagalguiv Bramanand Bricks Ca Hau
Kathal by sealing plant & machenory mchuding DG Set along-with disconnechion of BT

inder secion 3i-f 0

o o e pow

giapigly watn immesdiate effect
tod Panchkula, the Ashok Hhetoe!
1" Sept. 2019, Lo TR LALFT
Endst. No. HSPCBI2019/ [ 779 Daled: 2.2/ jﬁ
Amwurnmmmmuﬁmmmwmmnm gsary actol.
1 Jhe Depuly Comimissioner. Kaithat
ensure the complhani uf

/B memﬁmrﬁmwm:mw
f//" above order for closure of the above said unil immedialely and to submil gomghanLy
5.4595.‘ coporl within 03 days positively

/ 3 The Exocutive Engincar (OP) DHBVN. Kanhal e s drected 1o ghscamnwct e
A ﬂﬂmwwﬂfﬂﬂﬂﬂwﬂﬂﬂﬂmmsmmmwmmu

r-upnﬂmﬂﬂ'lﬂ-'dﬂrlpﬂm

4 Hmmuuﬂrmmnﬂanﬂlﬂu Mabri. Kailhal

=7 ‘T
nidL Envirenmental Engmver (HO)

Far Ehnim::m

- 3

Jegat Gueu Brahmiinon S
Briths we HAHY



e

4 ']

366

FUue Mo.Mare

.1533;11]21 “D-UUULRI 33N LU IFUDLILGI T LELL-naruD
';‘.T S o “-- - MARVANASTATE POLLUTION CONTROL BOARD
' W C-lLSFOTOR-h. PANCHKUTA
~ oo 2840 Website - www hspeh govin E-Mail- seeZhspehir ganail.com
. 2 |2 Tele No, - 0172-2577870-73
e B

Closury Order

Whaereas M < 1 Ul‘i,u Phaita Uvanps i, kot s al Hrul k

1 II|| Ll I |
Lhange CECBEOM ol Qs Per_Caic zonzution it of TS I;m.afd The uml wars aperating witls
'I"H"Ft..u.'l'lllh_ {"TF and CTO from 1h|: Board afier | 32021

Wl <how Cause motice for clasune under secton F-A ol A i Presciton &
Cantrol of Polluton) Act, 1951 was wssued o the unit by Regronal Offecer, Kathal vide s
letter no. 136-37 dated 1304 2020, bur gni had oo submutied the reply aedd furher oo
comprlianee has been made by the unn

Whercas the Rewwnal Officer, Blowam wade letier N, 576 dated 31032020 has

a » = & |
recommendad the chiwuare order under section Y- of Ao aProvention & Contrad ol
Parlbintweomy er, 195] eveemad 10 s sbiil

Fherctore. koepz moview of the abig s tacts 00 heeby sidevad 1o Close dose
the process of the it Mes Lo Durga Blewia Compam . kambion by scalmg plion, svclan o
gnd 10 sets alongw ith decwmnection of Fleanan and water supply suppls under sccte
S=A of Aw i Proventon & Contrul of Pollitien} Act, 1981

Duted Panchkula. the

Sumira Visra 1as
TN

Chairperson

A copy of the above s forwearded w the following b miormsabion and neoossan
action pleise: -

. The Deputy Commmssner, Kathal

2. The Regonal Otficer. haibal, He i asked 1o send the complianee of chisue onde
within 03 days and W 1 00 proseeution aobon agamst Gt and eosainit cas
Eaviromment comprenaatim m pooger perfomma

3. The Excoutive Ensineer DHBVN, Kanthal to discommect e clecimuwis suppls

unit pmaediatety and woe subral complomes o st 0 s et el
4. he Lxeontive Engracer PHED, Kanhal
5. Mo e Duwrga Bhota Company. Samhen Signed by Balra) Singh
Date 11-0G8-2021 11 04 20
Reason Approved

s Emsdrimmiesel 1onsbaeey Poldicie. © ot
"

Froor € Basirppes see
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S£5°% Haryana State Pollution Control Board,
w SCO 161 - P, 16L 163 SECOND FLOOR SECTOR 20, HSVP KAITHAL
Em:ﬂ-h!_pﬁhmhﬂggmailanm
No, HSPCR/KAL202Y ||,07] Regd. & Email Dated: 4. [« Jedlf
To

M/s Maa Bhagwatl Bhatta Company,
village Mago Majri, Distt.Kaithal

Sub : Show cause natice for closure under section 31-A of Air (Prevention and
Control of Pollution) Act, 1981 & revocation af CTO under section 21722 of
Air (Prevention and Control of Pollution) Act, 1981,

Whereas, Hor'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed In
Original Application No. 513/2023 Sandeep g Anr. Applicant{s) Versus Union of India & Ors,
directed to joint inspection of BKO's by CPCB & HSPCB.

in compliance of Hon'bie NGT order, inspection of M/s Maa Bhagwati Bhatta
Company, Village Mago Majri, Oistt. Kaithal was carried out on 23,12,2023 by the bearm.

Whereas, during inspection unit was found non operational and unit ks not complying
with the provisians of latest notification dt 22.02.2022 issued by MOFCC, New Delhl Le.

1. Unit nat provided adeguate sampling facility on Kiin.

7. Unit not provided adequaie porthole as per guidelines.

3. Unit not provided adequate platform as per guidelines.

4 Unit not provided paved roads

In view of that above, you are hersby directed to show Cause within 15 days, as 0
why your unit may not ba closed and electric supply may nat be disconnected including
captive powers under section 31-A of Air (Prevention and Control of Pollution} Act, 1981 for
nan-eampilance of the provisions of the said Acts.

In case you fail to comply with the deficiencies mentioned above within the abave
mentioned stipulated Ume perind, It will pe presumed that you have nothing to say in this
regard and accept the ctatue a5 above, which will warrant action under section 31-A of Air
(Prevention and control  of Poliution) A 1981 for the above
deficiencias/observations.

Natwithstanding anything contained in any other Law, bhut subject to the Provisions
of this Act, and to any directions that the Central Govt. may give in thase behall, 8 Board
may, in the exercise of its power and performance aof its functions undar this Act, ssue any
direction In writing to any person, officer or Authority, and such persan, afficar of suthorty
shall be bound to comply with such directons.

Explanation: For the avoidance of doubts R |5 hereby declared that the power to
issue directians under this section inciudes the power ko direct -

a) The clasure, prohibition or regulatian of any Industry, operation or process; or

x ) The stoppage or regulation of supply of electricity, water or any pther service.

l'-. Iv: i
Officer,
%ﬁﬂaﬂhm Reglon
4
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o Regional Office
£==  Haryana State Pollution Control Board,
w &CO 161 - P, 162, 163 SECOND FLOOR SECTOR 20, HSVF KAITHAL
Email-hspcbrokaiag .com
No. HSPCB/KAL202Y || 3 Regd. & Email Dated: &.[. 1o 2l
To

M/s Jal Durga Bricks Co. ,
village Dulyani,Distt. Kaithal,

Sub : Show cause notice for closure under section 31-A of Air (Prevention and
Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of
Air {Prevention and Control of Pollution) Act, 1981.

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in
Original Application No. 513/2023 Sandeep & Anr. Applicant{s) Versus Union of India & Ors,
directed to joint ispection of BKO's by CPCR & HSPCB.

in compliance of Hon'ble NGT order, inspection of M/s Jal Durga Bricks Co. , Village
Oulvani, Distt. Kaithal was carried gut gn 21.12.2023 by the team.

Whereas, during fnspection b was found non operational and unit is ot complying
with the prowisions af latest notification dt 22.02.2022 issued by MOFCC, New Delhi l.e.

1. Unit not provided adgequata sampling faclity on kiln.

2 Unit not provided adequate platform as per guidelines.

3. Unit not provided paved roads.

In view gf that above, you are hereby directed to show cause within 15 days, as o
why your unit may not be closed and electric supply may not be disconnected including
captive powers under section 91-A of Alr { Prevention and Control of Pollution) Act, 1981 for
non-compliance of the provis:ons of the said Acts.

In case you fail to comply with the deficiencies mentioned above within the above
mentioned stipulated tme peripd, it will be presymed that you have nothing to say in this
regard and accept the status as above, which will warrant action under section 31-A of Air
(Prevention and Cantral of Poliution) AT, 1981 for the &bove mentionead
deficiencies/ observalions.

31-A Power to Give directions:
Notwithstanding anything contained in any other Law, but subject to the Provisicns
of this Act, and to any directions that the Central Govt. may give in those behaif, 2 Board
may, in the exercise of {ts power and performance of s functions under this ACt, issue any
direction in writing to any person, officer or Authority, and such person, gfficer of authority
ghall be bound to comply with such directions.

Explanation: For the avoidance of doubts it is hersby declared that the power o
{wsue directions under this section includes the power to direct -

&) The closure, prohibition or reguiation of any industry, operation or process; or

5} The stoppage or regulation of supply of electricity, water or an y other service

2
l:t(??ﬂnil Dfficer,
‘Kaithal Region

J
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e Regional Office
£2— Haryana State Pollution Control Board,
- SCO 161 P, 162, 163 SECOND FLOOR SECTOR 20, HSVP KAITHAL
Email-hspebrokaiagmail.com
No. HSPCB/KAL202Y [ 7) 7] Regd. & Email Dated: 4.[. 2e2ly
Ta

M/s Om Shanti Bricks,
Village Kithana,Distt.Kaithal.

Sub : Show cause notice for closure under section 31-A of Air (Prevention and
Control of Pollution) Act, 1981 & revecation of CTO under section 21/22 of
Air (Prevention and Control of Pollution) Act, 1981.

whersas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in
Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors,
directed to joint inspection of BKO's Oy CPCB & HSPCE.

in compliance of Hon'ble NGT order, inspection of M/s Om Shantl Bricks,Viilage
Kithana, Distt.Kaithal was carried out on 22.12.2023 by the team.

Whereas, during Inspection .t was found that unit is not complying with the
provisions of latest notification dt 27.02.2022 issued by MOFCC, New Delhi |.e.

1. Unit not provided adequate sampling facility on kiln.

2. Unit not provided adequate porthole as per guidelines.

3. Unit not provided adeguate piatform as per guidelines.

4, Unit not paved roads

in view of that above, you are heréby directed to show cause within 15 days, as to
why your unit may not be closad and electric supply may not be disconnected including
captive powers under section 31-A of Air {Prevention and Control of Pallution) Act, 1981 for
non-compiiance of the provisions of the saic AcCts.

In case you fail to comply with the deficiencies mentioned above within the above
mentioned stipulated time period, it will be aresumed that you have nothing to =ay in this
regard and accept the stalus as above, which will warrant action under section 31-A of Air
{Prevention and Control of Pollution) Act, 1981 for the above mentioned
geficiencies/ observations.

Notwithstanding anything contained in any other Law, but subject to the Provisions
of this Act, and to any directions that the Central Govt. may give in those behalf, a Board
may, In the exercise of its power and performance of its functions under this Act, |ssue any
direction in writing to any person, afficer or Authority, and sich person, officer of authority
shall be bound to comply with such directions.

Explanation: For the avoldance of doubis it 15 hereby declared that the power to
issue directions under this section includes the power (o direct -

a) The clasure, prohibition or regulation of any industry, operation or process; or

b) The stoppage or regulation of supply of electricity, water or any pther service.

Wiﬁl Officer,
thal Region

6¢
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— Regional Office
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===  Haryana State Pollution Control Board,

w SCO 161 - P, 162, 163 SECOND FLOOR SECTOR 20, HSVFP KAITHAL

Email-hspcbrokai@gmail.com

No. HSPCB/KAL2023 [/, ¢ Regd. & Email Dated: = [, 2.2 U
To

M/s Sitag Bhatta Co,,
Village Sajuma, Distt Kaithal

Sub : Show cause notice for closure under section 31-A of Air (Prevention and
Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of
Air (Prevention and Control of Pollution]) Act, 1981,

Whereas, Hon'ble National Green Tribunal (NGT), Crder dated 23/08/2023 passed in
Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Qrs,
directed to joint inspection of BKO's by CPCB & HSPCB.

In compliance of Hon'ble NGT order, inspection of M/s Sihag Bhatta Co.. Viliage
Sajuma, Distt.Kaithal was carned out on 22.12.2023 by the team.

Whereas, during inspection ,it was found operational and unit is not complying with
the provisions of latest notification ¢t 22.02.2022 issued by MOFCC, New Deihi Le.

1. Unit not provided adequate sampling facility on kiin,

Z. Unit not pravided adequate platform as per guidelines.

3 .Unit not provided fugitive dust emission control measures.

4, Unit not provided paved roads.

5.Unit not covered trucks.

In view of that above, you are heredy directed to show cause within 15 days, as to
why your unit may not be closed and electric supply may not be disconnected including
captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for
non-campliance of the provisions of the said Acts.

In case you fail to comply with the deficlences mentioned above within the above
mentioned stipu'ated time period, it will be presumed that yeu have nothing to say in this
regard and accept the status as above, which will warrant action under section 31-A af Air
(Prevention and Control of Pollution) Act, 1581 for the above mertioned
deficiencies/observations.

Notwithstanding anything contained in any other Law, but subject o the Provisions
of this Act, and to any directions that the Central Govt, may give in those behalf, a Board
may, In the exercise of its power and performance of its functions under this Act, issue any
direction in writing ta any person, officer or Authority, and such person, officer of authonty
shall be bpund to comply with such directions.

Explanation: For the avoidance of doubts it is hereby declared that the power to
issue directions under this section includes the power to direct -

al The clasure, prohibition or regulation of any industry, aperation of process; or

=3 The stoppage or regulation of supply of electricity, water or any other service.

.
5 Reﬁﬁﬁm Officer,

Kaithal Region

07¢.
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4"/, Reglonal Office

_o«na State Pollution Contye] Board, | dal
_.—-"*!:Eﬂ 161 - F, 162, 16J SECOND FLOOR SECTOR W, HSVP KATTHAL V! ..:5%
. Email-hspebrokai@gmail.com =
7 Ne. HSPCR/KALZO2ZY (19 % Regd. & Email

To Dated: Q5533
M/s Surya Bhatta Co.,
Village Batta, Distt Kalthal

.-

-~

Sub: Show cause notice for closure under section 31-
Control of Pollution) Act, 1981 & for Impositirs T, EVeNtion and
compensation for non-compllance under Ajr

of environmenta|
Act, 1
under section 21/22 of Alr (Prevention and 981 and revocation of cTo

Control af Pollution) Act, 1981,

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/20 passad
Original Application Ne. 513/2023 Sandeep & Anr, Applicant(s) Versus Unian u'z]id-“ &0 iy
directed to joint inspect BKO's by CPCB & HSPCE for Inspection of the brick kiln np-eratr:;
etc.

In compliance of NGT order inspection of M/s Su a Bh Co., VI
Kaithal was carried out on 07.11.2023 by the team. v “H¥ 50, Vikage: Batts, Dist
Whereas, Inspected team found th

at unit Is not ing with the —
latest notification dt 22.02.2022 Issued by MOFCC, New mm ng provisions
1. The unit not Pmmmﬂlﬂﬁfﬁﬂtrmm&,

Z Unit not provided adequate porthole as per guidelines.

3. The Unit net provided ladder In platform as per guidelines for sampling,
» Unit not provided fugitive dust emission control measures at site.

5. Unit not provided paved roads.

6. Unit not covered the vehicle during transportation of raw material/bricks.

7. Unit not provided green belt at site.

Whereas, you are also liable to pay the environmental compensation In terms of the
direction of the Board Issued vide officer order no. No. HSPCB/ PLG/ 2021/ 2343-2350
dated 22.12.2021 a5 assessed by the Board as per methodology defined therein.

In view of that above, you are hereby directed to show cause within 15 days, as to
why your unit may not be closed and electric supply may not be disconnected including
captive powers under sectlon 31-A of Alr (Prevention and Control of Poliution) Act, 1981 for
nen-compliance of the provisions of the sald Acts.

In case you fall to comply with the deficlencies mentioned abave within the m’:j’i
mentioned stipulated time pericd, It will be presumed that you have nothing 10 $3y in s
regard 2nd accept the status as above, which will warrant actian under section Bt &1
(Prevention and Control of Pollution) Act, 1981 and against the unit as ;l; iy
and under Section 21/22 of Alr (Prevention & Control of Fnlrul:lnn‘_t“:; 1981,
revoked non- compllance of above mentioned deficlencles/observations.

Notwithstanding anything contained In any sther Law, "”h;m, behall, 8 Brard
of this Act, and to any directions that the Central Govt. may § nder this Act, Issue any
may, In the exercise of its power and performance of its f“ﬂ;':t:mn officer of authority
direction In writing to any person, officer or Authority, and $u v
shall be bound to comply with such directions. eby declared that the power i

_ Explanation: For the avoidance of doubls It s Berely ;
Issue directions under this section Includes the P"“Hr‘:m industry, operation &t nma‘f:_i o
3} The closure, prohibition or regulation o

, water ar any other service.
b}  The stoppage or regulation of supply of electricity i

H&f‘“ﬂ nﬂ'l:“l
Kalthal Regien

7~
sl
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Regional Office
i
Haryana State Pollution Control Board,
w SC0 161 - P, 162, 163 SECOND FLOOR SECTOR 20, HSVP KAITHAL
Email-hspcbrokai@gmail.com
No. HSPCB/KAL202Y [, 4 Regd. & Email Dated: <. [, 2p 1 Y
To

M/s Jai Jawla Bhatta,
Village Balu,Kalayat, Distt. Kaithal ,

Sub : Show cause notice for closure under section 31-A of Air {Prevention and
Control of Poliution) Act, 1981 & revacation of CTO under section 21/22 of
Air (Prevention and Control of Pollution) Act, 1981.

Whereas, Hon'Die National Green Tribunal {NGT), Order dated 23/08/2023 passed in
Original Application No. £13/2023 Sandeep & Anr. Applicant({s) Versus Unicn of India & Ors,
directed to joint inspection of BKO's by CPCB & HSPLB,

in compliance of Hon'ble NGT order, inspection of M/s lal Jawla Bhatta,village
Balu, Kalayat, Distt.Kaithal was carried out on 22.12.2023 by the team.

whereas, during inspection it was found operational and unit is not complying with
the provisions of latest notification At 22.02.2022 issued by MOFCC, New Delhi Le.

1. Unit not provided adequate sampling facility on kiln.,

2. Unit not provided adequate porthole as per guidelines.

3. Unit not provided adequate platform as per guidelines.

4 Unit not provided paved roads.

5. Linit not coversd trucks.

In view of that above, you are hereby directed to show cause within 15 days, as to
why vour unit may not be closed and elecinic supply may not be disconnected including
captive powers under saction 31-A of Arr (Prevention and Control of Pollution) Act, 1981 for
non-campliance of the provisions of the said Acts.

In case you fail to comply with the deficiencies mentioned above within the abave
mantioned stipulated tme period, & will be presurmed that you have nothing to say in this
regard and accept the status as abave, which will warrant action under section 31-A of Air
(Prevention and Control  of Pollution) A, {981 for the above mentioned
deficiencies/observations.

31-A Power to Give directions:

Notwithstanding anything contained In any ather Law, but subject to the Provisions
of this Act, and to any directions that the Central Govt. may give in those behalf, a Board
may, in the exercige of Its power and performance of its functions gnder this Act, issue any
direction in writing to any person, officer or Autharity, and such parson, officer of authority
shall be bound to comply with such directions.

Explanation: For the avoidance of doubts it s hereby declared that the power 1o
lgsue directions under this section includes the power to direct -

al The closure, prohibtion oF regulation of any INCustry, operation or process; or

b) The stoppage or regulation of supply of electricity, water or any gther service,

ol

MI Officer,
Kaithal Region

& ff;_



Regional Office
& Haryana State Pollution Control Board,
A 4 SCO 161 - P, 162 163 SECOND FLOOR SECTOR 20, HSVP KAITHAL
Emlﬂahxpchmh!@gmaﬂmm
No. HISPCR/KAL202Y [ § {0 Hegd. & Email Dated: 5. |+ Lo
To
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M/s Balajl Bhatta Company,
Village Chnusala,ﬁaiavat.ﬂim.ﬁnlthal.

Sub : Show cause notice for closure under section 31-A of Air (Prevention and
Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of
Air {Prevention and Control of pollution) Act, 1981.

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in
Original Application No. 513/2023 Sandeep B Anr. Applicant({s) Versus Unien of India & Ors,
directed to joint inspection of BKO's by CPCB & HSPCB.

In compliance of Han'ble NGT arder, inspection of M/s Baiajl Bhatta Company,Viliage
Chousala, Kalayat, Distt. Kaithal was carried out on 22.12.2023 by the team.

Whereas, during inspection ,it was found operational and unit IS nat complying with
the provistons of latest notification dt 22.02.2022 issued by MOFCC, New Delni i.28.

1. Unit not provided adequate sampling facility an kiin.

2. Unit not provided adequate porthole as per gutdalines.

3. Unit not provided adeguate piatform as per guidelines.

4. Unit not provided paved roads.

5. Unit ot covered trucks.

In view of that abové, you arg heraby directed to show CRUSE within 15 days, 85 i0
why your unit may not be closed and electric supply may mot be disconnected including
captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 far
non-compliance of the provisions of the said ACLS.

In case you fail to comply with the deficiencies mentioned above within the above
mentioned stipulated time period, It will be presumed that you have nothing to say in this
regard and accept the status as above, which will warrant action under section 31-A of Alr
{Prevention and control of Pollution) AL, 1981 for the above mentioned
deficiencias/obsarvations.

Notwithstanding anything contained in any atner Law, but subject to the Provisions
of this Act, and to any gireclions that the Central Govt. may give in those behalf, 2 Board
may, In the exercise af its power and performance of its functions under this Act, issue any
direction in writing to any person, officer or Authority, and such persan, officer of authority
shail be bound to comply with such directions.

Explanation: For the avoidance of doubts it is hereby declared that the power 10
(ssue directions under this section includes the power to diredt =

a) The closure, prohibition or regulation of any Industry, operation or process. or

b) The stoppage o regulation of supply of electricity, water or any ather service.

5l
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M/s Baba Rajpurl Bhatta Co.,
Village Batta, Kaithal

sub : Show cause notice for closure under section 31-A of Alr (P t
control of Pollution) Act, 1981 & for Imposition m"t ;::7:1;:::::::
compensation for non-compllance under Alr Act, 1981 and revocation of CTO
under section 2122 of Alr (Prevention and Control of Pallution) Act, 1981,

reas, Hon'ble Natlonal Green Tribunal (NGT), Order dated 23/08/2023 passed |
jcation No, 51 3..’2?23 Sandeep & Anr, Applicant(s) Versus Unlan of IHHE:EE ﬂﬂ::
inspects BKO's by CPCB & HSPCB for inspection of the brick kiln operatars

Whe
Original Appl
directed to Joint

in complionce of NGT arder inspection of M/s Baba Rajpurl Bhatta Co., Village Balta,
Kaithal was carried out on 07.11.2023 by the team.

Whereas, Inspected team found that unit Is not complying with the provisions of
istest notification dt 22.02.2022 issued by MOFCC, New Defhl |.e.

1. The unit not provided adequate sampling facllity on stack.

5: Unit not provided paved roads.
&. Unit not covered the vehide during transportation of raw material/bricks.
F A

Unit not provided green belt at site.
Whereas, you are aiso liabie to pay the envirenmental compensation In terms of the
rd issued vide officer order no. No. HSPCB/ PLG/ 2021/ 2343-2350

direction of the Boa
dated 22.12.2021 a5 aesoessed by the Board as per methodology defined therein.

in view of that above, you are directed to show cause within 15 days, as to
why your unit may nat be closed and electric supply may not be disconnected Including
captive powers uncer section 31-A of Air (Prevention and Control of Pellution) Act, 1881 for

mmﬂmufﬂupmﬂlnmnfﬂuntﬂm.
the deficiencies mentioned above within the above

in case you fall to comply with
mentioned stipulated tme period, It will be presumed that you have nothing to say In this
regard and accepl the status as above, which will warrant action under section 31-A of Alr
(Prevention and Control of pollution) Act, 1581 and against the unit as responsible person

f pollution) Act, 19581, should not be

f above mentioned deficienclesfobservations.

Motwithstanding anything contained In any other Law, but subject to the Provisians
of this Act, and o any directions that the Central Govt. may give In those behalf, @ Board
may, in the exercise of its power and performance of its functions under this Act, lssue any
direction in writing to any persan, officer or Authority, and such person, officer of gutharity
shall be bound to comply with such directions.

Explanation; For the avoidance of doubts It is hereby declared that the power fo
issue directions under this section Includes the power to direct -

a)  The closure, prohibition or regulation of any industry, operation or process; of

ly of electricity water or any ?thur service.

b)  The stoppage or regulation of supp
Fé}nml Dfficer,
jthal Rlifz,’
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M7s Pannu Brcks ,
village Baile, Tehsil Kalayat, Distt.Kaithal

Sub : Show cause notice for closure under section 31-A of Air (Prevention and
Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of
Air (Prevention and Control of Pollution) Act, 1981.

whareas, Hon'bie national Green Tribunal (NGT), Order dated 23/08/2021 passed In
Original Applicat:on No. 513/2023 Sandeep & Anr. Applicant{s) Versus Unton of India & Ors,
directed to joint inspection of BKO's by CPCB & HSPCB.

in compliance of Hon'ble NGT order, Inspection of Mfs Pannu Bricks . Village
Ballu, Tensil Kalayat, Distt.Kalthal was carried out on 22.12.2023 by the team.

Whersas, during inspection it was found aperational and unit is mot complying with
the provisions of fatest notification dt 22.02.2022 issusd by MOFCC, New Delhl |.&.

1. Unit not provided adequate <ampling facility an kiln,

2. Unit not provided agequate porthole as per guldelines.

3. Unit not provided adeguate platform as per guidelines.

4 Unit not provided paved roads.

5. Unit not provided fugitive dust emissi

&. Unit not covered Lrucks |

I wiew of that above, you are hereby directed 1o show cause within 15 days, as to
why ygur unit may nol be closed and &lectric supply may not he disconnected iriclading
captive powers undar saction 31-A of Alr ( Prevention and Control of Pallution) Act, 1981 for
non-compliance of the provisons of the sald Acts.

In case you fall to comply with the deficiencies mentioned above within the abave
mentioned stipulated tme perind, it will be presumad that you have nothing to say in this
regard and accept the <tatus as above, which will warrant action under section 31-A of Air
(Prevention and control of Pollution) Act, 1981 for the shove mentionad
defipencies/observations.

on control Measures.

Notwithstanding anything contained in any other Law, but subject to the Provisions
of this Act, and to any directions that the Central Govt., may give in those behalf, a Board
may, in the exercise of its powEr and performance of its functions under this Act, [ssue any
direction in writing to any person, officer or Authority, and such person, officer of authority
shall be bound to comply with such directions,

Explanation: For the avoidance of doubls it Is hersby declared that the power 1o
issue directions under this saction inciudes the power Lo direct -

a) The closure, prohibition or regulation of any industry, operation or process, or

b} The stonpage or regulation of supply of electricity, water or any other SErvice,

II.I o ." =
W Officer,
Kaithal Region
07@,
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M/s Saraswatl Bhatia Co. ,
village Malikpur, Distt. Kaithal.

sub : Show cause notice for closure under section 31-A of Air (Prevention and
Control of pallution) Act, 1981 & revocation of CTO under saection 21422 of
Air (Prevention and Control of Pollution) Act, 1981.

Wheraas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed In
Original Application No. 513/2023 Sandeep & Anr, Appilcant{s) Versus Unign of India & Ors,
directed to joint inspection of BKO's by CPCB A HSPCE.

1n compliance of Hon'ble NGT order, inspection of M/¢ Saraswati Bhatta Co. , Village
Mallkour, Distt Kaithal was carried out on 23,12.2023 by the team.

Whersas, during inspection & Wwas found that unit is not camplying with the
provisions of latest notification dt 27.02.2022 Issued by MOFCC, New Delhi L2

1. Unit not provided adequate sampling facility an kiln,

3. Unit not provided adeguate platfarm as per guidelines.

3. Unit not provided paved roads.

4. Unit not coverad trucks.

in view of that above, you are hereby directed to show cause within 15 days, as o
why your unit may not be closed and electric supply may not be disconnected Inchuding
caplive powers unger saction 31-A of Air (Prevention and Controt of Pollution} Act, 1981 for
aon-compliance of the provisions of the gaid Acts.

In case you fail o comply with the geficenties rnentioned above within the above
mentipned stipuiated time period, It will be presumed that you have nothing fo say IR this
regard and accept the status as above, whicn wil warrant action under section 31-A of Alr
[ Preventian and Control of pollation) ACL, 1981 for the above mentioned
deficiencies/observations.

31-A Power to Give directions
Rotwithstanding anything contained in any other Law, but subject to the Provisions
of this Act, and to any directions that the Central Govt, may give in those behalf, 2 Board
may, in the exercise of its power and performance of its functions under this Act, issue any
direction in writing to any person, afficer or Authority, and such person, afficer of authority
shall be bound to comply with such directions.

Explanation: For the avaidance of doubts it is hereby declared that the power to
iesue directions under this secton inciudes the power to direct -

8) The clasure, prohibition or reguiation of any Industry, operation ar process; or

B} The stoppage or regulation of supply of electricity, water o any.other service.

.I My~ -
E ional Officer,
ithal Region
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S Haryana State Pollution Control Board,
- SCO 161 - P, 162, 163 SECOND FLOOR SECTOR 20, HSVF KAITHAL
- Email-hspcbrokaiagmail.com
No. HSPCB/KAL2023 [ | Iy Regd. & Email Dated: 4.(. 2o )

Ta
Mss Shaktl Bricks Company
Vilkage Barsana,Pu ndrl, Distt. Kaithal,

Sub : Show cause notice for closure under section 31-A of Air (Prevention and
control of Pollution] Act, 1981 & revocation of CTO under section 21/22 of
Air (Prevention and Control of Pollution) Act, 1981.

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in
Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors,
directed to joint inspection of BK0's by CPCB & HSPLE.

In compliance of Hon'ble NGT order, inspection of M/s shakti Bricks Company
Willage Elarsann,Fundrl.El'rstt.H,authal was camied out on 21,12.2023 by the team.

Whereas, during inspection it was found non gperational anc unit 1S not complying
with the provisions of latest natification dr 22.02.2022 issued by MOFCC, New Deihi i.&.

1. Unit not provided adequate sampling facility on kiln.,

5. Unit not provided adequate platform as per guidelines.

3. Unit not provided paved roads.

In view of that above, you are hersby directed to show Cause within 15 days, as 1o
why your unit may not be clased and electric Supply may nat be disconnected including
captive powers under section 31-A of Air (Prevention and Control of Pallution)} Act, 1981 for
non-compliance of the provisions of the gaid Acts.

in case you fail to comply with the deficiericies mentioned above within the above
mentioned stipulated time period, it will be presumed that you have nothing to say In this
regard and accept the status as above, which will warrant action under section 31-A of Alr
{Prevertion and Control of poliution) Act, 1981 for the above mentioned
deficiencies/observatians.

Notwithstanding anything contained in any other Law, but subject to the Provisions
of this Act, and to any directions chat the Central Govt. may give in those behalf, a Board
may, in the exercise of [ts power and performance of (ks functions under this Act, issue any
direction in writing to any person, officer or Authority, and such person, officer of authority
ghall be bound to comply with such directions.

Explanation: For the avoidance of doubts it 15 hareby declared that the power to
lgsue directions under this section inciudes the power Lo direct -

a) The closure, prohibition or reguiation of any industry, operation or process; or

(4§ The stoppage or regulation of supply of electricity, water or anvinthar service.

N

Cé Officer,
thal Region
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To
M/s Ajit Gram Udyog Mandal
Village Habri, Pundn, Distt.Kaithal.

sub : Show cause notice for closure under section 31-A of Air {Prevention and
control of Pollution) Act, 1981 & revocation of 7O under section 21/22 of
Air (Prevention and Control of pollution) Act, 1981.

Whereas, Hon'Die National Green Tribunal (NGT), Order dated 23/08/2013 pagsed in
Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus union of India & Ors,
directed to joint inspection of BKO's by CPCB & HSPLE.

in compliance of Hon'ble NGT oroer, inspection of M/s Ajit Gram Udyog Mandal
Village Hahri,Fundri,Elatt.Halthak was carmied out on 21.12.2023 by the team.

Whereas, during Inspection Jt was found that unit s not complying with the
provisipns of latest notification ot 23.02.2022 ssued by MOFCC, New Delhi L.e.

1. Unit not provided adequaie sampling facility on kiln.

2. Unit not proviced adequate porthole as per quidelines.

3. Unit not provided adequate platform as per guidelines.

4. Unit nat provided paved roads.

5 Uit not covered trucks.

In view of that above, you are hersty directed to show Cause within 15 days, as 10
why your unit may nor be closed and edectric syupply may not he disconnected inciuding
captive powers under Sectcn 31-A of Air [Prevention and Control of Pollution) Act, 15981 for
non-compliance of the provisons of the said Acts.

In case you fall o comply with the deficienciés mentioned above within the above
mentioned stipulated time peniod, it will be presumed that you haye nothing to say In this
regard and accept the stalus as above, which will warrant action under section 31-A of Alr
(Prevention and Controt of Pollution) ALK, 1ag1 for the above mentioned

deficiencies/observalinns.

31-A Power to Give directions:
Notwithstanding anything contalned in any other Law, but subject to the Provisions
af this Act, and to any directions shat the Central Govt. may give in those behalf, a Board
may, in the exercise of its power and performance of its functions under this Act, Issue any
direction in writing to any person, officer or Authority, and such person, officer of authority
chall be bound to comply with such directions.

Explanation: For the avoidance of doubts it is hereby declared that the power o
ssue directions under this sectian includes the power to direct -

al The ciosure, prohibition or regulation of any industry; operation of process, or

) The stoppage or reguiation aof supply of glactricity, water or any ather service.

B/
g/ﬁ.eg“ﬁaﬁl'l Officer,

Kaithal Region
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To

M/s Jai Bharat Gram Udyog Mandal
Pilani F.nasd-,Fundn,mstt-l-:aithai.

Sub : Show cause notice for closure under section 31-A of Air (Prevention and
Control of pollution) Act, 1981 & revocation of CTO under saction 21/22 of
Alr (Prevention and Control of pollution) Act, 1981,

wWhersas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed In
Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors,
directed to joint inspection of BKO's by CPCB & HSPLB.

1n compliance of Hon'Die NGT order, inspection of Mys Jai Bharat Gram Udyog
Mandal Pilani Road, Pundri,Distt.Kaithal was carried out on 21. 12.2023 by the team.

whereas, during inspection it was tound ron operational and unit is nat complying
with the provisions of latest notification dt 92.02.2022 issued by MOFCC, New Delni |e.

1. Unit not proviced adeguate sampling farility on kKin.

2. Unit not provided adequate porthole as per guidelines.

3, Unit not provided adeguate platform as per guldelines.

4. Unit not provided paved roads.

In view of that above, yOu are nereby directed to show Cause within 15 days, as o
wity your unit may ngt be closed and electric supply may not be disconnected incuding
captive powers unger eaction 31-A of Alr { Prevention and Control of Poliution) Act, 1981 for
non-compliance af the provisions of the said Acts.

In case you fail to comply with the deficiencies mentioned above within the above
mentioned stipulated time period, 1t will be presumed that you have nothing to say In this
regard and accept the status as above, which will warrant action under section 31-A of Alr
(Prevention and fontrol of Pollution) Act, 1981 for the above mentioned
deficiencies/observations.

Notwithstanding anything contained n any other Law, but subject to the Provislions
of this Act, and to any directions that the Central Govt. may give In those behalf, & Board
may, in the exercise of its power and performance of its functions under this Act, ISSUE any
direction in writing to any person, officer or Authaority, and such person, officer of authority
<hall be bound to camply with such directions.

Explanation: For the avoidance of doubts It & hereby declared that the power [0
issue girections under this section includes the power 10 direct =

a) The closure, prohibition or regulation of any \ndustry, operation o process; or

b} The stoppage or reguiation of supply of electricity, water or any other service.

II--.ll.-';l J ’

ﬁ'mm Officer,
| Region
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Z=2  Haryana State Pollution Control Board,
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No. HSPCB/KAL202Y [[,[ Regd. & Email Dated: 2. |« Jn Y
To

M/s Shiva Bricks Gum
Village .ﬁ.hmedpur.?uﬂdn.ﬂim.r:allhal.

Sub : Show cause notice for closure under section 31-A of Air (Prevention and
Control of Pollution]} Act, 1981 & revocation of CTO under section 21/22 of
Air (Prevention and Control of Poliution) Act, 1981.

wWhereas, Hon'ble National Green Tribunal (NGT], Order dated 23/08/2023 passed in
Original Application No. 513/2023 Sandeap & Anr. Applicant(s) Yersus Union of India & Ors,
directed to joint nspection of BKO's by CPCE & HSPCB.

In compliance of Hon'ble NGT order, inspection of Mjs Shiva Bricks Gum Jliage
m“mdpurrﬂundn,nim.r:mthﬂ was carried out on 71.12.2021 by the team.

Whereas, during inspection Mt Was found that unit s not complying with the
provisions of latest notification dt 53.02.2022 ssued by MOFECC, New Delni |.e.

1. Unit not provided adequate sampling facility on kiln.

2. Unit not provided adequate platform as per guidelines.

1. Unit not provided paved roads.

4. Unit not covered Erucks.

In view of that above, you are hereby directed to show Cause within 15 days, 25 [0
why your unit may not be closed and electric supply may not be disconnected Inciuding
captive powers under saction 31-A of Air (Prevention and Control of Pollution) Act, 1981 for
non-compliance of thie provisions of the sald Acts.

1n case you fail to comply with the deficiencies mentioned above within the above
mentioned stipulated time period, it will be presumed that you have nothing to ay in this
regard and accept the status as above, which will warrant action under section 31-A of Alr
(Prevention and Contral of Pollution) Act, 1881 for the above mentioned
deficiencies/observations.

31-A Power to Give directipns:
Notwithstanding anything enntalned in any other Law, but subject to the Provisions
of this Act, and to any directions that the Central Govt. may give In those behall, a Board
may, In the exercise of its power and performance of its functions under this Act, issue any
direction in writing to any person, afficer or Authority, and such person, officer of authority
shall be bound to comply with such directions.

Explanation: For the avoidance of doubts R 15 hereby declared that the power (o
jssye directions under thig section includes the power Lo direct =

aj The ciosure, prohibition or regulation of any industry, operation or process, or

B} The stoppage or reguiation af supply of siectricity, water or any rthm- service.

-
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Z="= Haryana State Pollution Control Board,
h 4 Sc0 161 - P, 162,163 SECOND FLOOR SECTOR 20, HSVF KAITHAL
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No. HSPCB/KAL2023/ [ Regd. & Email Dated: 4. (. JollY
To '

M/s Shankar Bhatta Company
Village F'illani,Pundri,Dlsl:t.li-".-aiﬂul.

Sub : Show cause notice for closure under section 31-A of Air (Prevention and
Control of poliution) Act, 1981 & revocation of CTO under section 21/22 of
Air (Prevention and Control of Pollution) Act, 1981.

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in
Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors,
directed to joint inspection of BKO's by CPCB & HSPCE.

In compliance of Hon'bDle NGT order, inspection of M/s Shankar Bhatta Company
Yillage pBillani, Pundri,Distt.Kaithal was carried out on 21.12.2023 by the team.

Whereas, during Inspection Jt was found that unit is not complying with the
provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhl i.e.

1. Unit not provided adequate sampling facility on kilm.

2. Unit not provided adequate porthole as per guidelings.

3. Unit not provided adequate platform as per guidelings.

&, Unit not provided paved roads.

5 Unit not covered trucks.

In view of that above, you ane hereby directed to show cause within 15 days, as o
why your unit may not be closed and electric supply may nat be disconnected including
captive powers under gection 31-& of Air (Prevention and Cantrol of Pollution) Act, 1981 for
non-compliance of the provisions of the said ACtS.

In case you fail to comply with the deficiencies mentioned above within the above
mentioned stipulated time period, it will be presumed that you have nothing to say in this
regard and accept the status as above, which will warrant action under saction 31-A of Air
{Prevention and Control  of Pollution)  Act, ia81 for the above mentloned
deficiencies/observations.

31-A Power to Give directions:

Notwithstanding anything contained in any other Law, but subject to the Provisions
of this Act, and to any directions that the Central Govt. may give in those behalf, 2 Board
may, in the exercise of its power and performance af its functions under this Ack, 1ssue any
direction in writing to any person, officer or Authority, and such person, officer of authonty
chall be bound to comply with such directions.

Explanation: For the avoidance of doubts it is hereby declared that the power to
igsue directions under this section includes the power to direct =

a) The closure, prohibition or requlation of any industry, operation or process; or

b} The stoppage or reguiation of supply of electricity, water or any other service.

l Y

Re/piél Officer,
j Kaithal Region
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To
M/s Shiv Shakti Bricks Company

Village Habri,Pundri, Distt. Kaithal.

Sub : Show cause notice for closure under section 31-A of Air (Prevention and
Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of
Air (Prevention and Contrel of Pollution) Act, 1981.

whareas, Hon'ble National Green Triounal (NGT), Order dated 23/08/2023 passed In
Original Application No, £13/2023 Sandeep & Anr. Applicant{s) Versus Union of India & Ors,
directed to joint inspection of BKO's by CPCB & HSPCE.

In compliance of Hon'ble NGT order, inspection of M/s Shiv Shakti Bricks Comparny
Village Habri, Pundri, Distt. Kalthal was carried out on 21.12.2023 by the team.

Whereas, during Inspection it was found that unit is not complying with thae
provisions of latest notification dt 22.02.2022 issyued by MOFCC, New Delni e

1. Unit not provided adegquate sampling facility on kiln.

2. Unit not provided acequate porthole as per guldelines,

3, Unit not provided adequate platform as per guidelings.

4. Unit not provided paved roads.

5. Unit not covered trucks.

In view of that above, you are hereby directed to show cause within 15 days, as 1o
why vour unit may nat be closed and electric supply may not be disconnected including
captive powers under section 31-A of Air {Prevention and Control of Poliution) Act, 1981 for
nan-compliance of the provisions of the said ACtS.

In case you fall to comply with the deficiencies mentioned above within the above
mentioned stipulated time period, it will be presumed that you have nothing to say In this
regard and accept the status as above, which will warrant action under section 31-A of Alr
(Prevention and Control of Pollution) A, 1681 for the above mentioned
deficiencies/observations.

11-A Power 1o Give directions:
Notwithstanding anything contained in any other Law, but subject to the Provisions
of this Act, and to any directions that the Cantral Govt. may give in those behalf, a Board
may, in the exercise of its Dower and performance of its functions under this Act, ssue any
direction In writing to any person, officer or Authority, and such person, pfficer of authority
shall be bound te comply with euch directions.

Explanation: For the avoidance of doubts it is hereby declared that the power i
issue girections under this sectian includes the power to direct <

a) The closure, prohibition or reguiation of any Industry, operation or process; of

b) The stoppage or reégulation of supply of electriaty, waker or aTy other service.

II' " -'-.
*  Reafonal Officer,
4 “Kaithal Region
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e Haryana State Pollution Control Board,
w SC0 161 - P, 162 163 SECOND FLOOR SECTOR 20, HSVP KAITHAL
Email-hspcbrokaiagmail.com
No. HSPCB/RAL202ZY | [ ) Regd. & Email Dated: 4. [« e 1l
To ;

M/s Sai Bhatta Company
Village Sirsal Pundri, Distt. Kaithal,

Sub : Show cause notice for closure under section 31-A of Air {Prevention and
Control of Pollution) Act, 1981 B revocation of CTO under section 21/22 of
Air (Prevention and Control of Pollution) Act, 1981.

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in
Original Application No. 513/2023 Sandesp & Anr. Applicant(s) Versus Union of India & Ors,
directed to joint inspection of BKD's by CPCB & HSPCH.

In compliance of Hon'ble NGT order, inspection of M/s Sai Bhatta Company Village
Sirsal ,Pundri,Distt Kaithal was carried out on 21,12,2023 by the team.

Whereas, during inspection It was found non aperational and unit is ot complying
with the provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i.e.

1. Unit not provided adequate sampling facility on kiln.

2 Unit not provided adequste porthale as per guidelines.

3, Unit not provided acequate platform as per guidelings.

4. Unit not provided paved roads,

5. Unit not covengd trucks .

In view of that above, you are nereby directed to show Caust within 15 days, a5 Lo
why vour unit may not be clased and electric supply may not be disconnected including
captive powers under section 31-A of Alr {Prevention and Control of Pollution) Act, 1981 for
non-compliance of the provisions af the said Acts.

In case you fail to comply with the deficiencies mentioned abowve within the above
mentioned stipulated time period, it will be presurned that you have nothitg to say in this
regard and accept the status as above, which will warrant action under section 31-A of Alr
(Prevention  and Control  of Pollution) AL, 1681 for the above mentioned
deficiancies/observations.

Notwithetanding anything ecantained In any other Law, DUt subject to the Provisions
of this Act, and to any directions that the Central Govt. may give in those behalf, a Board
may, in the exercise of its power and performance of its functions ynder this Act, |ssue any
direction in writing to any person, officer or Authority, and such person, officer of authority
shall be bound to comply with such directions.

Explanation: For the avaidance of doubts it Is hareby declared that the power [0
lssue directions under this section includes the power to direct -

a) The closure, prohibition or regulation of any industry, operation or process; ar

B The stoppage or regulation of supply of electricity, water of any gther ERrvice;

=
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To

M/s Maruti Bhatta Company
village Pilni Pundri, Distt. Kaithal.

Sub : Show cause notice for closure under saction 31-A of Air (Prevention and
Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of
Air (Prevention and Control of Pollution) Act, 1981.

whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in
Original Application No. 513/2023 Sandeep & Anr. Applicant{s] Versus Union of India & Ors,
directed ta joint inspectian of BKO's by CPCB & HSPCB.

In compliance of Hon'ble NGT orcer, inspection of Mfs Maruti Bhatta Company Village
Pilni Pundsi, Distt Kaithal was carried out on 27, 12.2023 by the team.

Whereas, during inspection it was found operational and unit is not comphying with
the provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi |.&,

{. Unit not provided adeguate sampling facility on kiln.

2. Unit not provided adequate platform as per guidelines.

3. Unit not provided paved roads.

4. Unit not provided fugitive dust emission control measures.

5. Unit not eovered trucks,

In view of that above, you are hereby directed to show cause within 15 days, as to
why your unit may not be closed and electric supply may not be disconnected Including
captive powers under section 31-A of Alr {Prevention and Control of Pollution) Act, 1981 for
nan-campliance of the provis:ons of the said ACTS.

in case you fall to comply with the deficiencies mantioned above within the above
mentioned stipulated time period, it will be presumed that you have nothing to say In this
regard and accept the status as above, which will warrant action under section 31-A of Alr
(Prevention and Control of Pollution) Act, 1981 for tne above mentioned
deficlencies/observations.

Notwithstanding anything contained in any other Law, but subject to the Provisions
of this Act, and to any directions that the Central Govt. may glve in those behalf, a Board
may, in the exercise of its power and performance of Its functions under this Act, Ssue any
direction In writing to any person, officer or Authorty, and such person, officer of authority
shall be bound to comply with such directions.

Explanation: For the avoicance of doubts it is hereby declared that the pawer ko
issue directions under this section includes the power to direct =

a) The closure, prohibition or regulation of any industry, operation or process; or

b} The stoppage or regulation of supply of electricity, water or any pEher service.

\N—7

5/R glonal Officer,
ithal Region
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To

M/s Jagdamba Bhatta Company
Village Kotra,Distt. Kaithal.

Sub : Show cause notice for closure under section 31-A of Alr {Prevention and
Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of
Air (Prevention and Control of Pallution) Act, 1981.

Whereas, Hon'ble Natignal Green Tribunal {NGT), Order dated 23/08/2023 passed In
Original Application No. 513/2023 Sandeep B Anr. Applicant{s) Versus Union of India E Ors,
directed to joint inspection of BKO's by CPCE & HSPCB.

In compliance of Hon'ble NGT order, inspection of M/s Jagdamba Bhatta Company
Village Kotra, Distt. Kaithal was carried out on 22.12.2023 by the team.

Whereas, during inspection it was found that unit is not complying with the
provissons of latest notification ot 22.02 2022 issued by MOFCC, New Dealhi i.e.

_ Unit not provided adequate sampling facility on kiln.

3. Unit not provided adeguate porthole as per guidelines.

3, Unit not provided adequate platform as per guidelines.

4, Unit not provided paved roads.

5. Unit aperating Hot Mix Plant along with Brick Kiln without obtaining CTE/CTO from

the Board.

&. Unit not provided proper green belt .

7. Unit not provided display Board.

In view of that above, you are hereby directed to show cause within 15 days, as to
why your unit may nat be closed and electric supply may not De disconnected Including
captive powers under section 31-A of Air (Prevention and Control of Pollution} Act, 1981 for
non-cempliance of the provisions of the said Acts,

In case you fail to comply with the deficiencies mentioned above within the above
mentioned stipulated time period, it will be presumed that you have nothing fo say in this
regard and accept the status as above, which will warrant action under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 for the above mentioned
deficiencies/observations.

- i

Notwithistanding anything contained in any other Law, but subject to the Provisions
of this Act, and to any directions that the Central Govt. may give in those behalf, a Board
may, in the exercise of its power and performance of its functions under this Act, issue any
direction in writing to any person, officer or Authority, and such person, officer of authority
ehall be bound to comply with such directions.

Explanation: For the avoidance of doubts it is hereby declared that the power to
iszue directions under this section includes the power to direct -

a) The closure, prohibition or regulation of any industry, operation or process; or

b The stoppage or regulation of supply of electricity, water or any gther service.

=

R ii-r]at Officer,
aithal Region
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Email-hspcbrokaiagmail.com

No. HSPCB/KAL202Y || 7 4 Regd. & Email Dated:
Ta

M/s Shrea Bala)i Brick Kiln

Village Rohera,Distt.Kaithal.

Sub : Show cause notice for closure under section 31-A of Air (Prevention and
Contral of Pollution) Act, 1981 & revocation of CTO under section 21/22 of
Air (Prevention and Control of Pollution) Act, 1981.

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in
Original Application No. 513/ 2023 Sandeep & Anr. Applicant{s) Versus Union of India & Ors,
directed to joint inspection of BKO's by CPCB & HSPCE.

In compliance of Hon'ble NGT order, inspection of M/s M/s Shree Balaji Brick Kiln
Willage Rohera Distt.Kaithal was carried out on 22.12,2023 by the team.

whereas, during inspection 1t was found non operational and unit is not complying
with the provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i.e.

1. Unit not provided adequate sampling facility an kiln.

3. Unit not provided adequate porthole as per guidelines.

3. Unit not provided adequate platform as per guidelines.

4. Unit not provided paved roads.

In view of that above, you are hereby directed to show cause within 15 days, as [o
why your unit may not be clased and electric supply may not be disconnected including
captive powers under section 31-A of Air {Prevention and Control of Pollution) Act, 1981 for
non-compliance of the provisions of the said Acts.

In case you fail to comply with the deficiencies mentioned above within the above
mentioned stipulated time period, it will be presumed that you have nothing to say in this
regard and accept the status as abave, which will warrant action under section 31-A of Air
(Prevention and Control of pollution) Act, 1981 for the above rmentioned
deficiencies/observations.

31-A Power to Give directions:

Notwithstanding anything contained in any other Law, but subject to the Provisions
of this Act, and to any directions that the Central Govt, may give in those behalf, a Board
may, in the exercise of its power and performance of its functions under this Act, issue any
direction in writing to any person, officer or Authority, and such person, officer of autharity
shall be bound to comply with such directions.

Explanation: For the avoidance of doubts it is hereby declared that the power to
issue directions under this section includes the power to direct -

a) The closure, prohibition or reguiation of any industry, operatlon or process; or

4] The stoppage or regulation of supply of electricity, water or any other service.

F'.._: L
Redional Officer,
Kaithal Region
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Ta
M/s Jai lJagdamba Bhatta Company
Village Sherda, Distt.Kaithal,

Sub : Show cause notice for closure under section 31-A of Air {Prevention and
Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of
Air (Prevention and Control of Pollution) Act, 1981.

Whereas, Hon'ble National Green Tribunal (NGT], Order dated 23/08/2023 passad in
Original Application No. 513/2023 Sandeep & Anr. Applicant(s] Versus Urion of India & Ors,
directed to joint inspection of BKO's by CPCB B HSPCR.

In compliance of Hon'ble NGT arder, inspection of M/s Jai Jagdamba Bhaltta Company
Village Sherda,Distt. Kaithal was carried out on 21.12.2023 by the team.

Whereas, during Inspection it was found under upgradation and unit is not
complying with the provisions of latest notification dt 22.02.2022 issued by MOFCC, New
Delhi i.e.

1. Unit not provided adequate sampling facility on kiin.

2. Unit not provided adequate porthole as per guidelines.

3. Unit not provided adequate platform as per guidelines.

4. Unit not provided paved roads.

In view of that above, you are hereby directed to show cause within 15 days, as to
why your unit may not be closed and electric supply may not be disconnected including
captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for
non-compliance of the provisions of the said Acts.

in case you fall to comply with the deficiencles mentioned above within the above
meéntioned stipulated time periad, it will be presumed that you have nothing to say in this
regard and accept the status as above, which will warrant action under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 for the above mentioned
deficiencies/observations.

31-A Power to Give directions:
Notwithetanding anything contained in any other Law, but subject to the Provisions
of this Act, and to any directions that the Central Govt. may give in those benalf, a Board
may, in the exercise of its power and performance of its functions under this Act, issue any
direction in writing to any person, officer or Authority, and such persan, afficer of authority
chall be bound ko comply with such directions.

Explanation: For the avoidance of doubts it is hereby declared that the power to
issue directions under this section includes the power to direct -

a) The ciosure, prohibition or regulation of any industry, operation Or process; or

b} The stoppage or regulation of supply of electricity, water o any other servioe.

|:|'_| '

Regitnal Officer,
2 ithal Region
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Ne. USTCIRAVZ0IN 1151 mnmnm Daied: 23 o 202 3

Te
/e Gopsl Dhans Co.,
VPO Pubmaws, Distt Kaithal
nder section 31-A E

Sub; Show for ciosura snd revocatien of CTO U
ufﬂn:" l.:“[!r“rlmlluu and Contral of Pellution) Act, 1981 and ::r
Impositien of environments! compensation fer non-campliance under A1

Ack, 1981,

Wheroas, Hon'bls National Green Tribunal (NGT), Order dated 23/08/2013 passed in
Qriginal Appication No. 513/2023 Sandeep & Anr, Applicant(s) Versus Union of Indio & Ors,
directed to joint Inspect BKO's by CPCB & HSPCB for Inspection of the brick kiln operater
s

In compliance of NGT order inspection of M/s Gopal Bhatta Co., VPO Pabnawa. [t

Kaithal was carried eut en 06.10.2023 by the team.
s Inspected team found that unt is not complying with the provmons ol

Whereas
latest notification dt 22.02.2022 issued by MOFCC, Mew Delhi l.e 1. The unil not provated
facility on stack. 2 Unit not provided porthole as per guidelines.3, The

adequate sampling
Unlt not provided platform os per guidelines for sampling.

Whereas, you are also llable to pay the emvironmental compensation in terms of the
Cirection of the Board lssued vide officer order no. Mo, HSPCH) PLGY 2021/ 2343-2330
ﬂtﬂmmlumhhm“pnMdmm

In view of that above, you are hereby directed to show cause within 15 days, as to
why your unit may not be closed and electric supply may not be disconnected including
Captive powers under section 31-A of Alr (Prevention and Control of Pollution) Act, 1987 *ar
non-compliance of the provitions of the sald Ads.

In case you fail to comply with Lhe dafdendes mentioned above wilhin the stavy
mentioned stipulated time period, It will be presumed that you have nothing to say o this
regard and accept (he status as above, which will warranl aclion under section 31-A ol &
Immmwm;mlﬂlmwhunlln responsible person

and under Section 21/22 of Alr (Prevention & Control of Pollution) Act, 1981, should nat be

revoked non- compllance of abeve mentloned defidendes/observations.

Notwithstanding anything contained in any other Law, but subject 1o the Provisans
of this Act, and to any directions that the Central Govt. may give In those behad!, » Baarg
may. In the exercise of its power and performance of its functions under this Act, issue any
direction In writing to any person, officer or Authorfty, and such persen, officer of authanty

shall be bound to comply with such directions.
Explanation: For the avoidance of doubts It Is hereby decared that the power to

lssue directions under this section includes the power to direct -
The closure, prohibition or regulation of any Industry, operation or process, =

a
h; The stoppage or regulation of supply of electricty, water or ony other sernce
L
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To

M/s Hindustan Bhatty ,
mﬂmmw

Sub1 lhnnmmﬂum desure and revocation of CTO under section 31-A &
IL/22 of AW

impositian (Prevention Pollutlon) Act, 1981 and for
Act, el me for nu:-limplllnt: under Alr
1981,

Mwwmmmmw 23/08/2021 passed
*wm:umiwmmnm.mm Versus Union of india & Ory
MHMWMHmlmmm?m#mMﬁﬁhmw

found that unk Is not | Wih e rovisions of
MHMWHHMMW.MMHMWMM
stack. 3 Unlt pot provided

Bdequete portrwie 2t e
ThUmmmMumem.
Mmmhhﬁummmummmmw
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m?ﬂmﬂhtwt.mmmmuh

Cause within 15 days, as 1o
CORtive Pow MMHMMM&M may nol be disconnecied -nr.:l_.:.l-;
“'ﬂﬂlﬂl‘ﬂd’ﬂﬁ.ﬂhn‘l At 198% for
of the provisions of the saig Acs,
tha

The of any Industry, aperation or procecs
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Reglonal OfMoe
ﬁ Haryana State Pollution Control Board, HE-::,
w 5C0 1.1 -, 16218 SECOND FLOOA SPECTOR 20, HISVF KAITHAL g

Emlﬂ-htrq .com :
“ﬁnﬂﬂmum uig m Datedi 23.10.303%3
M/s Guru Brahamanand Gram Udivryog Mandal,
Villsge Kaul, Distt Kaiihaj

Subt Show cause notice for closure under section 31-A of Alr (Prevention and
ot _Pollution) Act, 1981 snd for imposition of envirsamantal
for non-compllance under Alr Act, 1981,

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in
- 8

Mo, 513/2023 Sandeep & Anv, Applicant(s) Viersus Union of India & Ors,
inspect CPCB & HSPCB for Inspection of the brck kiin oeratos

by

order inspection of Mg Guru Brohamanany Gram Udh
Mandal, Village waut, Distt Kakthal 6n 06.10.2023 by the team. a
is

found not complying with the provisioms of
mmmwhwcqm Le 1. The uait ed
adequate campling faciity stack. 2 Unit o pi ool

Rot provided adequate porthole @z pes
wﬂhlmMmmmmuwmlmmﬂmw
mmm In termis of (he

PLG/ 20217 23432350
22.12.2021 umhh”unmﬂ'mmﬂ.
wfﬂmﬂmmlwﬂhﬂhﬁﬁdum“ﬂummn 15 days, 23 ic

may rot be disconnemes incluain
@aplive powers under SECtion 31-A of Alr (Preventisn and Controi of Poflution) Ast, 198, r-:li|

thing 1o By » the

warment action under section 31-A of A
[memm&nmﬂhﬂmﬂm 1981 Hmﬂumnm‘w.
11-A Power to Glve directions:
Metwithstanding anything contnined In any

mm,mmmmmewm
ﬂMlﬂ.uﬂhmﬂ%ﬁhMﬂ?muhhﬂmmmlhm

hﬂﬂulmunﬂum!ﬂ.m
direction hmﬂmmnhwm.wmmﬂmHﬂam e

h-h'llh-

memaﬂmHm:thmm;mt Dervrar
mmmmmmmmﬁum- " i
8)  "The closure, prohibition or any Industry, operation ar process. or

b)  The stoppage or regulation Supply of electricity, water or any other service
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Email-hspcbrokai@gmail.com

No. HSPCB/KAL2023/ | 2, Regd. & Email Dated: (. Jem2ly

To
M/s Jain Bricks Traders ,
Village Balbehra, Distt.Kaithal

Sub : Show cause notice for closure under section 31-A of Air (Prevention and
Control of Pollution) Act, 1981 & revocation of CTO under section 21,/22 of
Air (Prevention and Control of Pollution) Act, 1981.

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed In
Original Application Ma. 513/2023 sandeep & Anr., Applicant(s) Versus Union of India & Ors,
directed to joint inspection of BKD's by CPCB & HSPCB.

In compliance of Hon'ble NGT order, inspection of M/s Jain Bricks Traders,\illage
Balbehra, Distt.Kaithal was carried out on 26.12.2023 by the team.

Whereas, during inspection it was found non pperational and unit is not compiying
with the provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i.e.

1. Unit not provided adequate sampling facility on kiln.

2. Unit not provided adequate porthole as per guidelines.

3. Unit not provided adequate platform as per guidelines.

4. Unit not provided paved roads.

I view of that above, you are hereby directed to show cause within 15 days, as to
why your unit may not be closed and electric supply may not be disconnected including
captive powers under section 31-A of Air {Prevention and Control of Pollution) Act, 15981 for
non-compliance of the provisions of the said Acts.

In case you fail to comply with the deficiencies mentioned above within the above
mentioned stinulated time period, it will be presumed that you hawve nothing to say in this
regard and accept the status as above, which will warrant action under section 31-A of Air
(Prevention and Control of Pollution) A, 1981 for the above mentioned
deficiencies/observations.

31-A Power to Give directions:

Motwithstanding anything contained in any other Law, but subject to the Provisions
of this Act, and to any directions that the Central Govi. may give in those behalf, a Board
may, in the exercise of its power and performance of its functions under this Act, issue any
direction in writing to any person, officer or Authority, and such person, officer of authority
chall ke bound to comply with such directions.

Explanation: For the avoidance of doubts it is hereby declared that the power to
issue directions under this section includes the power to direct -

a) The clasure, prohibition or regulation of any industry, operatien or process; or

b) The stoppage or regulation of supply of electricity, water or any other service.

:-li- \ /j ”

Reghnal Officer,
ithal Region
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::. HSPCB/KAL202Y I*E 2| Regd. & Email Dated: 3, [, 2ol
M/s Jai Shiv Shankar Bhole BKO ,

village Bhagal,Cheeka, Distt. Kaithal

Sub : Show cause notice for closure under section 31-A of Air (Prevention and
Control of Pollution) Act, 1981 B revocation of CTO under section 21/22 of
Air (Prevention and Control of Pollution) Act, 1981.

wWhereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed In
Original Application No. 513/2023 Sandeep & Anr. Applicant{s) Versus Union of India & Ors,
directed to joint inspection of BKO's by CPCB & HSPCB.

In compliance of Hor'ble NGT order, inspection aof M/s Jal Shiv Shankar Bhole BKO
Vitlage Bhagal Cheeka, Distt.Kaithal was carred out on 26.12.2023 by the team.

Whereas, during inspection it was found operational and unit is not complying with
the provisions of latest notification dt 27.02,2022 issued by MOFCC, New Deilhi I.e.

1, Unit not provided adequate sampling Factlity on kiln.

2. Unit not provided adequate porthole as per guidelines,

3. Unit pot provided adequate platform as per guidelings,

4. Unit nat provided paved roads.

5. Unit not coverad rucks.

&. Unit not provided green belt at site.

in view of that above, you are hereby directed to show cause within 15 days, as to
why your unit may not be closed and electric supply may not be disconnected including
captive powers under section 31-A of Air (Frevention and Control of Pollution) Act, 1981 for
nan-compliance of the provisions of the said Acts.

In case vou fall to comply with the deficiencies mentioned above within the above
mentioned stipulated tme period, it will be presumed that you have nothing to say in this
regard and accept the status as above, which will warrant action under section 31-A of Air
(Prevention and Co ntrol  of Pollution) Act, 1961 for the above mentioned
geficiencies/ observations.

Natwithstanding anything contained in any other Law, but subject to the Provisions
af this Act, and to any directions that the Central Govt. may give in those behall, 2 Board
may, In the exercise of its power and performante of Ite functions under this Act, Issue any
direction in writing to any person, afficer or Autharity, and such persomn, officer of authority
shall be bound to comply with such direchions.

Explanation: For the avoigance of doubts it is hersby declared that the power o
lesue directions under this section includes the pawer to direct -

a) The closure, prahibition or regulation of any industry, operation or process, ar
b) The stoppage or reguiation of supply of electricity, water or any, other service
.1' ¥ !
L
Reglonal Officer,
E /) Kaithal Region
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